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REPORT DATED 15.03.2023 OF THE TELANAGANA STATE

POLLUTION CONTROL BOARD (R4) IN OA NO 23 OF 2021 FILED
EFORE HON’BLE NGT, CHENNAI FILED BY SRI_SAMA SOMA

BEFORE HON'BLE NGI, LHENNAL T2LE

NARASAIAH & OTHERS Vs UNION OF INDIA & OTHERS.

It is to submit that, Sri ‘Sama Soma Narsaiah, R/o. Jangaon District & others has
filed an Original Application No. 23 of 2021 before the Hon'ble NGT, Chennai
challenging the lack of EC conditions, violation of Mining License by the Stone
Crusher unit of the 9™ Respondent, M/s. Sri K. Thirumal Reddy, Building Stone &
Road Metal Quarry located at Sy.No.1109, Ippagudem, Station Ghanpur (M),

Jangaon District.

The TSPCB has submitted reports on 06.01.2023 & 30.01.2023. The Hon'ble NGT
has posted the matter on 16.03.2023 for final hearing.

In this regard, the following is submitted:

1. M/s. K. Thirumal Reddy (4.0 Ha. Building Stone & Road Metal Quarry), Sy.No.
1109, Ippagudem (V), Station Ghanpur (M), Jangaon District is Building Stone
& Road Metal Quarry in an extent of 4 Ha.

2. M/s. Shriya Constructions (Stone Crusher & Hot Mix Plant), Sy.No. 1106 &
1107, Ippagudem (V), Station Ghanpur (M), Jangaon District and engaged in
Stone Crusher & Hot Mix Plant.

3. M/s. Shriya Constructions (Ready Mix Concrete Plant), Sy.No. 1108/A,
Ippagudem (V), Station Ghanpur (M), Jangaon District is engaged in Ready

Mix Concrete.

The details of Chronological Event on Building Stone & Road Metal

Quarry, Stone Crusher & Hot Mix Plant & Ready Mix Plant as given

below:

Date Chronological Events

03.11.2017 | The TSPCB issued Consent for Operation (CFO) to the
M/s.Shriya Constructions (Stone Crusher & Hot Mix Plant) vide
dated 03.11.2017 valid up to 31.10.2022 for production of (1)
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Date

Chronological Events

Stone Chips — 500 TPD & (2) Hot Mix Asphalt — 500 TPD

14.02.2018

Board issued Consent for Operation (CFO) to the quarry vide
Order dt: 14.02.2018 valid up to 31.12.2022 for mining of
building stone & -oad metal - 1,15,388.6 m*/annum.

31.01.2021

Sri Sama Soma Narasaiah and others have filed an Application
before the Hon'sle National Green Tribunal, Southern Zone,
Chennai (Application No. 23 of 2021) against M/s. K. Thirumal
Reddy, 3uilding Stone & Road Metal Quarry - 4.0 Ha. located at
Sy.No. 1109, Ippagudem (V), Station Ghanpur (M), Jangaon
District

03.02.2021

The Hen'ble NGT, Chennai constituted a Joint Committee
comprising of representatives of

a. District Collector, Jangaon District

b. Mines & Geology Department, Warangal.

¢. SEIAA, -Hyderabad and

d. TSPCB

16.02.2021

Board Officials inspected the area on 16.02.2021 and observed

that the industry ‘s operzating stone quarry, Stone Crusher & Hot
Mix Plant and observed certain non-compliances at stone
crusher i.e., not provided elevated dust bunker (old dust bunker |
removed and kept outside), not provided wind breaking wall,
but developed grzenbelt with 5mt width towards north, south,

east, not cladding to the conveyor belt,

19.02.2021

The EE, RO, Warangal issued notice to the M/s. Shriya
Constructions (Stone Crusher & Hot Mix Plant).

705.03.2021

|

The Joint Committee has conducted inspection of the Building
Stone & Road Metal Quarry, Stone Crushing Unit & Hot Mix
Plant, Ready mix plant on 05.03.2021.

The Joint committee observed that the air pollution control|

measures taken in building stone & road metal quarry i.e.
> Wetting of common approach road and haul roads is
being carried out with hose pipe to control fugitive dust |

emissions.
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Date

Chronological Events

> The quarry management has developed greenbelt in a
dedicated area of 5 acres instead of developing green belt
around the lease area

The Joint committee observed that, the certain non -compliance
with regard to air pollution control measures in stone crusher &
hot mix plant as given below:

» No dust bunker for collection of dust. However, the old
dust bunker was damaged and kept outside.

> The crusher has not provided wind breaking walls around
the crusher; however, the management has developed the
greenbelt with 5m width towards North, South & East and
towards West side, it is covered by hillock.

» The crusher has not covered the conveyor belts with GI
sheets, but covered with fabric cloth.

» The crusher has established a ready mix concrete (RMC)
plant without CFE of the Board, but the same is not yet

commissioned.

05.03.2021

TSPCB carried out Ambient Air Quality (AAQ) monitoring on
05.03.2021. As per the analysis report, the SPM value is 1855
Hg/Nm?® [10m away from screen house] against the standard of
600 ug/Nm?

18.03.2021

TSPCB issued notice to the M/s. Shriya Constructions (Stone
Crusher & Hot Mix Plant) for exceeding the parameters of
Ambient Air Quality (AAQ) monitoring

18.03.2021

The Joint Committee again inspected Building Stone quarry,
crusher & hot mix plant on 18.03.2021 and observed the that
industry has rectified all the non-compliances noticed during the
earlier inspection dated. 05.03.2021:
» The industry has installed new =zlevated closed dust
bunker for collection of dust.
» The industry has provided water sprinklers at all dust
generating sources.
» The crusher has provided cladding to the primary crusher,

secondary crusher, primary screen and secondary screen.
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Date

Chronological Events

> The crusher has covered all the conveyor belts with fabric
cloth instead of with GI sheets.

> The industry has laid BT road from the boundary of the
crusher to the loading point of the crusher.

» The crusher has developed the greenbelt with 5m &
above widin towards North, South and East. The quarry
followed by hillock towards the West side.

> The total extent of greenbelt developed is about 3 acres
within the crusher premises and about 8 acres outside the

|
premises towards the North side

1 22.03.2021

TSPCB carried out Ambient Air Quality (AAQ) monitoring on |
22.03.2021. As per the analysis results of AAQ monitoring, the
parameters are meeting the prescribed standards, i.e., SPM -
512 pg/Nm?® against the standard of 600 ug/Nm?and 82 ug/Nm®
against the standard of 100 ug/Nm?’

31.03.2021

The Joint committee submitted its report to the Hon'ble NGT on
31.03.2021.

16.06.2021

The Board issued acknowledgement (Life time consent) to the
Ready Mix Concrete plant vide order dt: 16.06.2021 as it is
categorized under green category. Copy enclosed as

Annexure-I.

As per the recorcs, verified ready mix has started its operation

from March, 2022.

04.11.2022

The Hon’ble NGT vide order dt.04.11.2022 directed to Levy
Environmental Ccmpensation for the violations observed earlier

by the Joint Committee.

16.11.2022

| The Board has issued a SHOW CAUSE CUM HEARING NOTICE to |
the industry as to why the Board shall not levy Environmental
Compensation in compliance witk the Hon’ble NGT Orders dated

04.11.2021 for the non-compliance of consent conditions

cbserved earlier
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Date

Chronological Events

17.11.2022

An opportunity of hearing given to the industry management
hefore the Task Force committee at T.S Pollution Control Board,
on 17.11,2022 to file any objections on the Environmental
Compensation proposed to be levied. The representative of the
industry has attended the meeting. The committee noted that,
during the inspection of the Board officials on 16.02.2021
certain nen- compliances with respective to consent conditions
were observed in stone crusher. Subsequently, during the
inspection of the Joint Committee on 18.03.2021, it was noticed
that the stone crusher has rectified all the non-compliances
noticed during the earlier inspection. The committee also noted
that, as per the analysis results of AAQ monitoring conducted on
22.03.2021, the parameters are meeting the prescribed
standards, i.e., SPM - 512 pg/Nm® against the standard of 600
ug/Nm® and Particulate Matter is 82 ug/Nm® against the
standard of 100 ug/Nm?®. After detailed discussions, the
committee recommended to levy Environmental Compensation
for the period of violations observed from 16.02.2021 to
18.03.2021 (31 days)

21.11.2022

The TSPB levied Environmental Compensation of Rs. 1,93,750/-
in compliance with the Hon'ble NGT Orders dated 04.11.2021,
for the period of violations observed (31 day). Copy enclosed

as Annexure-II.

03.12.2022

The quarry has obtained EC Order dated 31.10.2017 for 5 years
period & also obtained EC extension from State level
Environmental Impact Assessment Authority (SEIAA}, Telangana
vide order dated 03.12.2022 for extension of EC for a period of
30 years i.e. upto 02.12.2052. Copy enclosed as Annexure-
III.

05.12.2022

The industry management has deposited the amount
Rs.1,93,750/- towards Environmental Compensation to the
TSPCB account.

07.12.2022

The Hon'ble NGT vide Order dated 07.12.2022, directed the

TSPCB to submit additional report with regard to the renewal
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Date

Chronological Events

| consent status of all the units Stone crusher, hot mix, quarry

and Rezdy Mix concrete (RMC).

24.12.2022

Stone Crusher & Hot Mix Plant obtained renewal of Consent for
Operation (CFO) from the TSPCB vide Order dated 24.12.2022
valid upto 31.10.2032 for production of (1) Stone Chips — 500
TPD & (2) Hot Mix Asphalt — 500 TPD. Copy enclosed as

Annexure-1V.

30.12.2017

' The quarry has obtained renewal of Consent for Operation

(CFO) from TSPCB vide order dated 30.12.2022 with a validity
period upto 31.12.2027 for mining of building stone & road

metal - 1,15,388.6 m*/annum. Copy enclosed as Annexure-V.

1 06.01.2023

The TS2CB submitted report to The Hon'ble NGT, Chennai on]
the details of corsents of the units.

30.01.2023

The TSPCB filed report before the Hon'ble NGT, Chennal on the |
levy of Environmental Compensation, the basis on which the‘
above Environmental Compensation amount of Rs.1,93,750/-
|
|

was arrived.

The Board Officials have inspected the quarry, crusher, hot mix plants & Ready

Mix Plant on 09.03.2023. During the inspection, quarry, stone crusher, hot mix

plants & Ready mix plants were not in operation. The Stone crusher has taken

the following Pollution Control Measures (photographs enclosed):

o Provided cladding with MS sheets to the primary crusher, secondary

crusher, primary screen and secondary screens to control fugitive

emissions during crushing & screening activity.

« Provided closed elevated dust bunker for storage dust.

« Provided cladding to the conveyor belts to control fugitive emissions.

s+ Provided fixed water sprinklers at all dust generating sources i.e the

industry has provided fixed water sprinklers at primary, secondary

crusher, & screening sections and conveyor belts to control fugitive

emissions during crushing & screening activity.

« Water sprinkling along the internal roads, loading & points with

hosepipe to control fugitive emissions. Laid BT Road from the

boundary of the crusher to the loading point of the crusher.
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» Provided wind breaking wall around the crusher.

® Developed'the greenbelt with 5m & above width towards North,
South and East & quarry followed by hillock towards the West side.
The total extent of greenbelt developed is about 3 acres within the
crusher premises and about 8 acres outside the premises towards
the North side.

« Provided scrubber as a Air Pollution Control Equipment (APCE) to the

Hot mixing plant to control emissions.

The above three units have obtained valid Consents of TSPCB and all the units

are complying the consent conditions issued by the Board.

The Board will regularly monitor these industries for compliance of consent

conditions issued by the Board and directions issued from time to time.

Place: Warangal O
Date: 15.03.2023
ENVIROII\IMENTAL ENGINEER

ENVIRONMETAL ENGINEER
TELANGANA STATE
POLLUTION CONTROL BOARD
REGIONAL OFFICE, WARANGAL.
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PHOTOGRAPHS OF M/S.SHRIYA CONSTRUCTIONS DURING

INSPECTION ON 09.03.2023
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PHOTOGRAPHS OF GREENBELT AND WATER SPRINKLING ON HAUL ROADS







ANNVEXURE-L

TELANGANA STATE POLLUTION CONTROL BOARD

—mnenn e REGIONAL OFFICE, WARANGAL
W H.No. 1-8-269, Balasamudram, Hanamkonda, Warangal District - 506 003
e
M. VENKAT NARSU Phone No: 0870-257726S.
ENVIRONMENTAL ENGINEER e-mail: es-welu-lepch@telanzana gov.in
Order No. 2500GN/025/PCB/RO-WGLA021- S Date: /£ .06.2021

ACKNOWLEDGEMENT
(For SSI Units other than 66 Categories only)

{See Rule No. 32-A of the Water (Prevencion and Contrel Po’lution) Rules 1994 and Rule No.
29-A of the Air (Preveation and Contro} Pollution) Rules 1994.)

The Conseat application submittad by M/s. Shriva Constructions (Ready Mix Concrete
Plant) to establish and to operate their unit at Sy.7 Jo. 1108/A, Tppagudem (V1, Stn.Ghaspur
(M), Jangagn District to produce Ready Mix Concrete Plant — 360 TPD is hereby
acknowledged as the unit is not coverec tnder Schedule No. IV & T of above said Rules.
This acknowledgement is treated as coassnt of Telangana State Pollution Control Board,
subject to the following conditions.

1. In case, of any expansion or change in manufacturing process, raw materia.s or
products, a fresh application shell be submitted.

5 All the rulss notified v the State and Central Governments under Environmental laws
from time to time, which are apalicable to this unit shall be complied with.

3. The industry shall comply with general standards notified by the Ministry of
Environment and Forest. Government of India vide extra ordinary Gazeted nocified
No. 174, Dated 19" May 1993 as amended from time Lo time.

4. The unit should pot bz established in residential area or close te sensitive areas suzh as
Tlospitals, Monuments, Schools, Zoological Parks, etc.,

5. The officials of Telangana Staze Pollution Control Board may inspect the unit al any
time to verify the complignce status and may also stipulate such conditions as are
deemed to be fit

6. All the ageregates stazked in the premises shall not be more than 3 mts of height and
Handling of Cement, Sand, Fine zggregates shall be carried out by covered conveyor
system,

7. Barricading all around the periphery of the plot boundary of height minimum 20 feet
with tin sheets, same may extend adove with netlon clothing whenever requirad.

8 Raw Materizl such as fine aggregates, coarse aggregates are to be wetled frsquently.

9.  Storage silos shall be equipped with dust collection system suck as bag filters.

10. Internal work area shall be concreted / asphalted.

11. Two level tyre washing facility shall be provided at entry and exit poinzs for transmit
mixture vehicles.

12. Collection tank for collection of waste water generated from machine washing, truck
washing ct¢ shal] be used for wetting of raw material so as to conserve water.-

13. The industry shall davelop 33% of the total area as thick green belt all along the
boundary of the urit.

14. The industry shall maintain at a distance frcmm the Road Land Boundary:
Natienal Highways - 50 mts, State Highways - 40 mts & MDR / Village Road - 2C mits.

L 4

o X

X o A i_,‘\-\.
Date: | |5 .06.2021 ENVIRONMENTAL ENGINEER;
L ENVIRONMENTAL ENGH
o Telangana 53t SLLUTION CONTROL

Smt. Kunduru Shobharani, BOARD ‘““GOT\}L e
W/o. Kunduru Thirumal Reddy, TR

Clo. M/s. Shriva Constructions (Ready Mix Conerete Plant),

Sy.No. 1108/A, Ippagudem (V),

Stn.Ghanpur (M), Jangaon District

Copy Submitted Lo:

The Member Secrezary, TSPCB, BO, Hyd fer kind information.

‘I'he Joint Chief Environmental Engineer, TSPCB, Z0, Hyd for kind inermation.
The GM, DIC, Warangal Rual District for kind information.

L e —
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ANN EXVURE-TL

T TELANGANA STATE POLLUTION CONTROL BOARD
s ZONAL OQFFICE: BYDERABAD
=17 H.No.6-3-1219, TS No.1 Part, Block - C, Ward No.91, Near Country Club,
s Uma Nagar, Begumpet, Hyderabad. Phone: 040-23402463

Email: jees-zhyd-tspcb@telangana.gov.in

BY REGD. POST WITH ACK. DUE

Order No.15-WGL/TSPCB/ZO-HYD/TF/2022- |’5’H Date:21.11.2022

Sub: TSFCB - ZO. HYD — M/s. K. Thirumal Reddy, Building Stone & Road Metal
Quarry - 4.0 Ha,, Sy.No. 1109, Ippagudem (V), Station Ghanpur (M), Jangaon
District & M/s. Shriya Constructions (Stone Crusher & Hot Mix Plant, extent —
Acres 6.20 Gumtas), Sy.No. 1106 & 1107, Ippagudem (V), Station Ghanpur (M),
Jangaoen District — Hon'ble NGT Order in OA No. 23. of 2021 — Non-compliance
of consent conditions - Levying of Environmental Compensation — ISSUED-
Reg.

Ref: 1. Order No. 583-WGL/TSPCB/ZO-HYD/CFQ/2017-2688, Dt: 14.02.2018
(quarry).
2, Order Neo. 508-WGL/TSPCB/ZO-HYD//TS-iPASS/CFQ/2018-226, Dit:
03.11.20217 (crusher & hot mix).
3. Honble NGT, Chennai — Original Application No. 23 of 2021 (57) filed by
Sama Soma Narsatah, R/o. Jangaon District & others Vs Union of India &
others — Crder dated 03.02.2021.
4. Inspection of the industry by the Board officials on 16.02.2021.
Hon’ble NGT Order dated 03.02.2021.
6. Inspection of Joint Committee constituted by Hon’ble NGT on 05.03.2021 &
18.03.2021.
Joint Committee report di: 31.03.2021.
Hoen'’ble NGT Order dated 04.11.2022,

TSPCB, Regional Office, Warangal report Lr.No.2249/ENV.COM/PCB/RO.-
WGL/2022-537, dated:16.11.2022.

10. Show Cause Cumn Hearing Notice issued to the dt.16.11.2022.
11. The Task Force committee meeting held on 17.11.2022 at Zonal Office,
Hyderabad.

A

52 59 &0

* A %

1. WHEREAS, you are opcrating a quarry in the name of M/s. K. Thirumal Reddy Building
Stone & Road Metal Quarry (4.0 Ha.), Sy.No. 1109, Ippagudem (V), Station Ghanpur (M),
Jangaon District and stone crusher in the name of M/s. Shriya Constructions {Stone C-usher
& Hot Mix Plant, extent — Acres 6.20 Guntas) is located at Sy.No. 1106 & 1107, Ippagudem
(V}, Station Ghanpur (M). Jangaon District.

2. WHEREAS, vide reference 1st & 2™ cited, the Board issued Consent for Operation(CFO) to
the quarry vide Order dt: 14.02.2018 valid up to 31.12.2022 for mining of building stone &
road metal - 1,15,388.6 m*/annum and issued Consent for Operation(CFO) to the Stone
Crusher & Hot Mix Plant vide dated 03.11.2017 valid up to 31.10.2022 for production of (1)
Stone Chips — 500 TPD & (2) Hot Mix Asphalt — 500 TPD. Subsequently, industry has
applied renewal of CFQ of the Board, the application is under process.

3. WHEREAS, vide reference 3rd cited, an OA No. 23 of 2021 was filed by Sri Sama Soma
Narasajah and others befoce the Hon’ble National Green Tribunal, Southern Zone, Chennai
against M/s. K. Thirumal Reddy, Building Stone &Road Metal Quarry (4.0 Ha) Sy.No. 1109,
Ippagudem (V), Station Ghanpur (M), Jangaon District (9" Respondent) and requested 1o
ascertain the ground situation at Ippagudem Stone mining Quarry, stone crusher and Tar/RCC

Mix Plant run by thc industry for taking appropriate action and requested 1 assess the
damage caused.

4. WHEREAS, vide reference 4% cited, Board Officials inspected the area on 16.02.2021 and
observed that the industry is operating stone quarry, Stone Crusher & Hot Mix Plant and

Page 1 of 5
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observed certair non compliances i.e., not provided elevated dust bunker (old dust bunker
removed and kept outside), established ready mix without CFE, CFO, not provided wind
breaking wall, but devsloped greenbelt with 5mt width wwards north, south, east not provided
cladding to the conveyor belt, but covered the conveyvor belt with green cloth. The Board has
issued notices to the iadustry on 19.02.2021 & 25.02.2021 for non-compliance of conditions
stipulated by the Board and for exceeding the emission standards prescribed by the Board.

WHEREAS, vide reference 5" cited, the Hon’ble NGT Chennai has constituted a Joint
comrmittee comprising of

" The District Collector, Jangaon District of Telangana State, or a Senior Officer not
below tae rark of Assistant Collector or Sub-Divisienal Magistrate to be deputed by
the District Collector.

ii. A Semior Officer from Telangana State Pollution Control Board (ISPCB) as
designated by its Chairman.

fii. 4 Senior Officer from the Directorate of Mining and Geology of concerned area and

iv. A Senior Officer from State Environmental Impact Assessment Authority (SEIAA) of
Telangena State.

The Hor'ble NGT cirected the Joint Committ=e to inspect and verify the following:

1. The commitee is directed to ascertain as to whether there is any violation of Siting
criteria, compiiance of the conditions imposed in the environmental clearance as
well as consent granted by the vespective authorities, whether the pollution control
mechanism provided are sufficient to curb the possible noise as well air pollution,
whether on account of the operation of the 9” respondent unit, there is any damage
caused to nearby water bodies as alleged by the epplicant and also environmental
degradation and if so, what are all the remedial measures to be taken to restore the
same apart from imposing environmental compensation for the damage caused to
the environment on account of the alleged illegal activities of the 9 " vespondent.

Il.  The committee is also directed to ascertain as tc whether the 9" respondent had
exceeded the mining area or the quantity permitied and if so, what is the excess
quantity mined on account of the alleged illegal mining and if so, what is the
quantum of compensation that kas fo be collected towards royalty and penalty as
per the concerned rules and also the cost required for restoring the damage caused
on account of such illegal mining.

M.  The commiitee is also directed to ascertain as to whether there was any health
impact on cccount of the operation of the 9* respondent unit, within a reasonable
distar-ce within which the possibility of the polluticn may have impact.

IV.  The committee is also directed to corsider the question of directions issued by this
Tribunal in O.A. No. 03 of 2016 (Suc-Mctu based on the news item published in
“Eenadu” Telugu Newspaper, dated 29.12.2015 Vs. The Chief Secretary,
Government of Telangana and others dated 05.07.2016).

V. The committee is directed to submit the repori to this Tyibunal on or before
10.03.2021, by e-filing in the form of searchable PDF/OCR Support PDF and not in
the ferm of Image PDF along with necessary hard copies to be produced as per
rules.

WHEREAS, vide reZerence 60 cited, the Joint Committee has conducted inspection of the

Building Stone & Road Metal Quarry, Stone Crushing Unit & Hot Mix Plant on 05.03.2021.

Ambient Air Quality(AAQ) monitoring was conducted by the Zonal Laboratory, TSPCB,

Warangal on 05.03.2021 and the SPM value was found to be 1855 pg/Nm® [10m away from

screen house] agains: the standard of 600 |..LgJ’E\ImJ and the Board has issued notice to the
Pagelof5



10.

11.

|_16-0_2—205103°?‘Id- Durh;g ﬂ1_e_inspmﬁ(_)-n_obserred that, the

3

mdustry on 18.03.2021 for cstablishing the RMC plant without obtaining CFO of the Board &
exceeding the Ambient A:r Quality respectively.

WHEREAS, vide reference 7” cited, the Joint Committee again inspscted Building Stone

quarry, crusher & hot mix plant on 18.03.2021 and the Joint committee submitted its report to
the Hon’ble NGT on 31.03.2021.

WHEREAS, the Hon’ble NGT vidc order dt.04.11.2022 directed to Levy Environmental
Compensation for the violations observed earlier even though the crusher has rectified after
the observations by the board.

WHEREAS, Vide reference 9™ cited, the EE, RO, Warangal submitted a report on the
assessment or. the Environmental Compensation to be levied against the industry and
requested to take suitable action.

WHEREAS, vide reference 10" cited, the Board has issued a SHOW CAUSE CUM
HEARING NOTICE as to why the Beard shall not levy Environmerntal Compensation in
compliance with the Hon’ble NGT Orders dated 04.11.2021 for the non-compliance of
consent conditions observed earlier.

WHEREAS, the Board carried out the assessment of Environmental Compensation as per the
puidelines issued by the CPCPE and the details of calculations are as follows:

No of days of violation observed:

Date of
inspe

Observations | Action taken | No. of days of
ction |__ | violation |
Notice issued | As per the

Officials ) industry has not provided elevated dust

bunker (2d dust bunker removed and kept
outside), not provided wind breaking wall,
not proviced cladding to the conveyor bek,
established ready mix without CFE, CFO

|on 19.02.2021
& 25.02.2021

previous
report,
violation
period
from

the

taken |

05.03.2021 (Joint
Committee
inspection)

During the joint commiftee inspection
observed that, no dust bunker for collection of
dust, not provided wind breaking walls around
| the crusher, however, ihe management has

developec the greembelt with Sm  width of days of
| towards Morth, South & East and towards violation 1s
West side, it is covered by hillock, The | 31days.

crusher has not covered the conveyor belts
with GI shests but covered with fibre cloth,
established a ready mix concrete (RMC) plant
without obtaining CFE of the Board, but not
commiss:oned.

Ambient Air Quality(AAQ) monitoring was
conducted oa 05.03.2021 and the SPM value
| was found to be 1855 pg/Nm’ [10m away
| from screen house] against the standard of
| 600 pg N,

Show cause
notice  issued
on 18.03.2021

18.03.2021 (Joint | ~
Committee
inspection)

During the joint commitee inspection
observed that, it was observed that the
| industry bas installed new eclevated closed
| dust bunker for collection of dust, industry has
| laid BT rcad from the boundary of the crusher
to the loading point of the crusher, the crusher
has developed the greenbelt with Sm & above
width tovrards North, South and East. The
quarry followed by hillock towards the West
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| side, The fotal extent of greenbelt developed

116.02.2021
18.03.2021.

to

Hence, number




C

is ab
and
toway

The 1
withg
comi
obtal

but 3 acres within the crusher premises
about 8 acres outside (he premises
ds the North side.

ndustry has sstablished ready mix plant
ut obzaining CFE of the Board, but not
hissioned. Subsequently, the ready mix
1ed acknowledgement forro Board.

22.03.2021 (AAQ
monitoring
conducted)

Agais
analy
foung
Crus]
and

on S

the st

n conducted AAQ meonitoring, as per the

sis results, the parameters of SFM  was
to be 512 pg/Nm’ [@ 10 mts fom Jaw
er] against the standard of 600 pg/Nm’
2 ug/Nm’® [@ boundary of the industry
uth side — down wind direction] against
ndard of 100 pg/Nm®

Total no. of violating days

Environmental Co

Environments
Where
PI - Pollution i

mpensation to be levied:
Compensation(EC)=PIxNxRxSxLF

ex of industrial sector

N —No of days jof viclation took place
R — A factor in Rupees for EC

S — Factor for

ale of operation

LF — Location factor

Pl is taken as 50 du
N taken as 31 days
R is suggested to cqg
S is taken as 1.5 co

LF is taken as 1 ¢
industry existing.

Hence, the Environ;

Task Force commit
17.11.2022 to file any
The representative of]
during the inspection
respective to consent
joint committee on |
compliances noiiced
analysis results of
prescribed standards,
ng/Nm® against the st
have installed dust b
thc same was rem
Subsequenzly, new b
their inspection. He
complying with all
committes recommen
observed.

ly considering the category of the industry i.e., Orange Category.

ifor which period violation took place.

msider as 250.

hsidering the unit is small scale industry.

bnsidering the city population is less than one million in which the

mentzl Compensation is 50 x 31 x 250x 0.5x 1
= Rs.1,93,750/-.

12. WHEREAS, vide relsrence 11 cited, you were given a opportunity of hearing before the

ce at T.S Pollution Control Board. Zonal Office, Hyderubad on
objections on the Environmental Compensation proposed to be levied.
the industry has attended the meeting. The committee noted that, the
of the Board officials on 16.02.2021 certain non compliances with
conditions were observed. Subsequently, during the inspection of the
8.03.2021, it was noticed thar the irdustry has rectified all the non
uring the earlier inspection. The committee also noted that, as per the
Q monitoring conducted on 22.03.2021, the parameters are megting the
i.c., SPM - 512 pg/Nm’® against the standard of 600 pg/Nm' and 82

dard of 100 pg/Nm®. The industry representative informed that, they

er, but during the officizls inspection, the old bunker got damiged and
ed. The same was noticed by the officials during their inspection.
niker was installed which was noticed by the Joint Committee during
requested not to levy any environmental compensation as they are
he conditions stipulated by the Board. After detailed discussions, the
ded to levy Environmental Compensation for the period of violations
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13. WHEREAS, after careful examination of the material facts of the case, objections of the
industry and recommendationis of the committee, the Board hercby finalizes the
Environmental Compensation as per the assessment done above.

In view of the abowe, the Board hereby levy Environmental Compensation of
Rs.1,93,750/- (Rupees One Lakh Ninety Three Thonsand Seven Hundred and Fifty Only) in
compliance with the Hon’ble NGT Orders dated 04.11.2021, for the period of violations
observed.

You are hereby directed to deposit the Rs.1,93,750/- (Rupees One Lakh Ninety Three
Thousand Seven Hundred and Fifty Only) towards Environsmrenjal Compensation within one

month. _.’/ .
[ ) = T CON
) 3\/ ;’/__\\
= LEAN
\ \ [« 12|l
JOINT CHIEF EN‘VHKONMJ:‘;N’Q,&___K: ENGINIiE,lR
To o / SSEE RS
Sri K. Thirumal Reddy S

C/o. M/s. K. Thirumal Reddy, Building Stone & Road Metal Quarry (4.0 Ha.),
Sy.No. 1109 & M/s. Shriya Constructions

(Stone Crusher & Hot Mix Flant,

Sy.No. 1106 & 1107, Ippagudem (V), Station Ghanpur (M),

Jangaon District.

1. Copy submitted to the Member Secretary. TSPCB, Board Office, Hyderabad for kind
information.

2. Copy to the Environmental Engineer, Regional Office, Warangal for information and
necessary action.
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ANN EXUREZ1]

Sute Level Environment Impact Assessmient Suthority (SEIAA)

Telanennn Sinte

—_ e

Government ol India
- Mimsir: of Enviropment Forests & Climante Chanee

| wtewm | Indiswing Esiste. Sanathnavar, Hydenbed-500 018,

REGD.FOST WITH ACK DUE

Order No. SETAAUTE/OLAINGN-34/3022.

Sub:

Dt;03,12.2632.

SEIAA, TS - 4:¢ Ha. Building Stene & Road Metal quarzy of Sri K. Thirumal

Reddy, Survey No. [109, Igpagudem Village, Station Ghanpur Mandsl,
Jangaon District ~ Extension of validity period of Environmental Clearance —

Issued - Reg. -

Ref: 1. EC Order MNo. LI/DEIAA-DEAC-JN/2016-1, dt. 31.10.2027 issued by DEIAA,

Jangoan
2. Your epplication submitiec online on

20102020 (Propusal Mo

SIATGMIN/293206/2022) MODI EC received on 28.10.2020.

I. Earlier, the DEIAA, Jangoen had ssued Environmental Clesrance far mining of Bullding Stone &
Road Metal Quarry with produstion erpacity of 5,76,943 m*funnum in Mine lense area cf 4.0 He in
favour of Sn K. Thirumal Reddy, Survey No. 1109, lppagudem Village, Station Ghanper Mandal,
Jangaon District vide vefarsace 17 cited, va'id upto 30.10.2022. The¥ obiained CFD dt; 14,02.2018

from TSPCB.

Il. The proponent vide eforenze 2 cited informed that they have not caried out mining aperaticns
for maxlmum capeciny wrt EC erder and submitted previous dispatzh production dotrils as per L.
dt [8,]0.2027 of the ADMG, Jangeon Disirict. They have achieved production of 1,45,777.49 m!
during 2015-16 to 2022-23 except during 2016-17 against permitted production capacity of
5.76,943 m'/annum us per EC. They further informed that the inifia} lease was granted before
09.09.2013 and was Tarsfzrred in fovour of the proponent for unexpired period upto
D8.09.2020. The propon=nt has ah:aimed renewal of lesse (in-principle) on 13.03.2020 Tor fuxther
period of 20 years gad submined a copy of Scrutinized / Approved Mining Plan & EMP Repont
urgl us per latesy modified approved Mining Plan dt: 17.10.2022, they found changes wr.t.
mineatle reserves, praduction & life of mine and hence requested for extension of validity for

EC order with the following changes.
Details — TECobtained Proposed
Lensegrealfe,] |40 4.0 |
Production, m’Vanmum | 1,185,392 1,10.133.3 |
| Mineably Resecves, m’ | 6,11,041 1%.23.166 |
| Life of Mine {yzars) i | 5.29 | i3 |
| Water requireriemt{KLI] (1.5 L 1
EMP cost estimate | &5.20 lakhs Re.40 lakhs

171, The proposal has been =xamined and prociessed in necordance with EIA Notifiearion, 2006 and
its am=ndments theteol. The State level Exper: Appraisal Commitiee (SEAC) exzmined the
request of the proponert in its meeting held on 11.11.2022. Besed on the information fumnisked,
presentstion made by the consultant M/s. Team Labs & Coasultants, Hyderubad; Lr. dt
13.10.2022 of the ADMG, Jangzon furnishing year wise dispaich permite for the pariod fom
2015-25 to 2022-23 exsept during Z016-17; S.0. 2346(E), du 16.06.2021 of MoEF&CCT, Col.;
the Committee considered the proposal and rec ded for extension of EC. The State

Level Envitonment moact Assessment Authocity (SEIAA), in its meeting held on 26112022
axnmised the request of propon=m sud the recommendations of SEAC, and upproved for
extengion of EC. The SEIAA, Telangana hereby extends the validity period of
Environmentil Clesranee [ssuet vide reference 1* cited fora pariod of 30 years frem the date
of EC order (OR) life cf Mine whichever is earlier, It is reported that life of mine is 18 years @

1,10.133.3 m*/annum.

[V. The psoponent shall not exceed beyond the permitted mining capacity mentioned above and

shall cperate the mine with valid consent of TSPCB..

Page 1 of 2



V. No change in mining 1echnalegy and &ope of workivg should be made withou prior spproval
of the SEIAA.TS. Hyderabac firther expansion or modifications in the mine shall he carried
out with prici epproval of the SEIAMA, TS, Hydersbad / MoE&F, Gol, New Delhi. as
appliceble

VL

The proponen: shall submit half-yearly complitnes repors in respeer of the tenas and
conditions stipalated in this oxder in hard and soft copizs 18 the SEIAA CCF, Integrated.
Regional Office of MOEF&CC, Gol, Hyderahod gn 1" June and 1% Dez v af éach cilendar:
year.

VIL Officials from TSPCB & the Integrated Regionsl Office of MoES&CT, Gol, Hyderabad who
would be monhoriag the implementation of environmenta! safeguards should be given full ca-
aperztian, el jtics and documents/data by th t proponenis during their ingpection: A
cemplete set of all the documens shall be submitted ta e CCF. Integrated Regions] Office o
MoEF&CC, Gel, Hyderabad,

VIIL The piaject suthoritics shoud advertiss ar least in two loce! newspipers widzly sirculrsd,
¥ LA S + >

one of which shall be in the vernacular lzngua; lacality coqeerned, within 7 days of

issue of clesrance ‘eiter informing that the projec: hus besn necarded environmental cliearsnce

and a capy of the ciearance letter i3 available with the SEIAA, Telangana.

IX. Daty an ambient air quality should be repularly submitted to the Miniswy including it
Integraied Regional Office located at Hyderabad and the State Polhetion Coatre! Bourd! “ertul
Poliution Control Board once in six months.

agement Rules, 2016 & also comply with
12.05.2021 which mandated benning of
ym 01.07.2022,

X. The proponent shall comply with Plastic Waste 4an
MoEF & CC Motification No: G.S.R. 571 (B}
usage of identified Single Use Plastic iterste with

XI. The SEIAA, TS, Hyderubud may revoke or suspend the order, if mplamentation of env of the
sbove conditicns is not satisfeetory. The AA-TS, Hyderabud rescrves (he right
ehevmadifv e sbove conditions of st any [irther condilion in' the intescsl of
envirorment protectior.

Sd/- Sd/- 8d¢-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, TS, EEIAA. T.S. SEIAA, T.S.
To )
$rl K. Thirumal Reddy, N

(4.0 Ha. Building Stone & Road Metal quarry)

H. No.1-9-1134, Shenkar Nagar Hunter Road,
Hanamkonda - 506 801, Warangal Urban District
Ph.No. +91 5030404628

Mail: kthirumalreddyquarry@gmail.com

Copy to:

Prof. Ch. Krishna Reddy, Cheizman, SEAT, Telangana for kind ‘nfo-mation.
The Member Secrétary, TSPCB for kind isformation.

The EZ, RO: Warangal, TSPCB for information.

The RO, MoEF&CC, GO, Hyderabad fer kind irformatian.

The Secretary, MoEFRCC, GOI, New Dedhi for kind information.

The Dirsctar of Mines & Geolegy Dept., for kind informazion.

otk

IT.CFB.O.M

R

igm'l‘ CHIEF ENVIRONMENTAL ENGINEER

Pase 7 nF7



ANNEXURE- IV

needo TELANGANA STATE POLLUTION CONTROL BOARD Jhane 23867500
Tt Binte PARYAVARAN BHAVAN, A - 3. INDUSTRIAL ESTATE, ‘ay, D40 - P3R53
— SANATHMNAGAR, FYDERABAD - 500 018 Mshsite tsoch egs gov in
B ] g
R
e b

COMNSENT & HWA ORDER (RENEWAL)
ORANGE CATEGORY

Consent Order No: 220524201607 Dt, 24.12.2022

(Consent Ordar for Existing/Nevr or allered discharge of sewage sndfor irade efffuents/outiet
under Seclicn 2526 of the Water (Prevention & Co=irol of Pollution) Acl, 1974 ang
amendments ibaractf, Oparaficn of the olant under section 21/22 of Air (Prevention & Contral of
Palliion) Act 1881 end smencments lhersoli and Autharization / Renswsl of Authorization
under Rule § of e Hezardous Wastes (Managemenl, Hardling & Trarsboundary. Movsment]
Rules 2018 & Amendments thereof),

CONSENT is heraby granted under section 25/26 of the Water (Frevention & Cortral of
Pollution) Act, 1974, under section 21/22 of Air (Prevertion & Control of Poilution) Act 1281 and
smendments thereaf; and Authorzation under the provisions of HW (MK & TM) Rules, 2018
(hereinafier referred 1o as ‘the Acts’, ‘the Rules’) and amendments *hatedf and the rules and
orders made thers under Mis. Shriya Conszructlons Is located at Sy.No. 1106 & 1107,
ippagudem (V), Station Ghanpur (M), Jangaon District (hersica®ter referred to as ‘the
Applicant findsiny’) and the industry is authorized 10 operats the industr al plant to discharge
the Effluents Tom the outlets and the quantity of Emissicrs par hoar from the chimnays, by
operating pollirion contre! egquiprient, as datailed balow,

1) Out lats for discharge of Efflunnts:

Outiet | Oullel Description  Max Dally | Point of Disposal
Na. Discharge |
(KD} |
¥ Comestie 0B | Sepfc tank followed by soak pit.
It} Emissions from chimneys: -
"~ Chimnay Descripfion of chimney
No.

3 Atached to DE set of capacky 2x250 KA |

1il) W Authardisation Mo 220524201897 Dt 24.12.2022

HAZARDOLWS WASTE AUTHORISATION
(FORM - It}
{Ses Rule 8 (2]
14/5, Shriva Constructions 1s located at Sy.No. 1106 & 1107, Ippagudsm (V), Station
Ghanpur (M), Jangaon District is hersby granted an authorization to operate a fasility for
collaction, recention, storage, freatmen, transport and disposal of Hazardous Wastes namely:

+ HAZARDOUS WASTES WITH RECYCLING OPTION:

Si. Name ofthe ~  Siream Quantity Foint of Disposal
Mo, Hazardous Waste = 2
I Wzate Ci 51cf 50 LPA Shall be disposed o
Scheduja - Authorized Reprocessors /
I Recyclers =
Other Waste

2.  Stone Dust 1 - | 50TPD Shall be dispesad to road
1| contractors & bk
1 ! i ‘manufacturing units




This consent order is valid to preduce of The following products along with quantilios
only.

S Froduct ) Capacity
No.
1 Stone chips 300 TRD
— e 'mm, 12mm, 2075, 40mm)
2 Hot Mix Aspnalt (Hat diy Flant} 300 TRPG

Tris order is subject to the provision of ‘tha Acts’ and he Ruigs and amendments made there
under and further subject to the terms and conditiors 'nceporated 'n the scheduie A & B
znclosec to this order.

This order of Ccnsent & Hazardous Wasie Autiorization is valid for a period upto
31.10.2032,

Sad/-
MEMBER SECRETARY

To

M/s. Shrya Construc:ions,

Sy.No. 1108 & 1107, Ispagudem (V),
Station Ghangur (M), Jargaon DistAct

HIT.C.F.B.OM
s

/ N LU s
SENIDR ENWRON ;
(Uniti

ENGIIEER




SCHEDULE-A

The appilcant shall make spplicatisns through online for ranewal of Consent (undes Water &
Ar Adls) and Authorization under HYWM Rufes at teast 120 days before the date gf expiry of
this order, along with preacribed fee under Water and Air Acts for obtairing Consent & HeV
Authorization of the Borrd. The applicart cani also apply for Aute Renewal of the CFO
atieast 30 days before the expiry of this order as per the procadure ang eligibifity stipulated
in the Board Circular ct.19.11.2016 % 03.12.20M15 (available m Board's Websits.

to iftsoch cop gov tnPeges/Circulars asgy).

. This arder ia issued in lize with Board's TFQ arder di 03.11.2817. Concesling the factual

data or sybmission of falee informations tabricated data and feilure to comply with any of the
conditions mentioned in this crder may result in withdrawal of this order and sttract sction
under the provisions of relevant ooliullon control Acts. The industry shall comply with s
other corditions of CFO arder gt. 03.11.2017. Concesling ia still agplicable.

Any person aggrieved by an erder made by the State Board under Sectien 25, Section 28,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1881 may within thirty days from the
date on which the order is communicated o him. prefer an appeal a8 per Rules, to such
authority {hereinafter referred to as the Appeliste Authorlty) constitided under Section 28 of
the Water (Prevention ard Control of Polfution) Act, 1874 and Saction 31 of the Al
{Frevention and Control of Pollution) Ac, 1981.

. The Board reserves iis nght to madify shave conditicns or stipulate any further conditions

and to take action including revoks of this order In the intarest of protection of putdic heatsh
and environment.

SCHEDULE-B

The industry Has peld consent fée of Ry 4.80,000/- for a period uplo 31,10.2032

The industry sither payng annual fee c- total fee for Consentsd periad, shal the
Balance fes as per the radised rates as apolicable from time to time .

. Totat Water Consumption shall not exceed : 210 KLD

S, ~ Purpose ~ Quantity
‘\qlﬂ - —— ek

= Dunt Supression —— 15.0 KLD

2 __Greenball 50 KLD
3 — =] Damestic i 1.0 KLD

ol = 25.0 KLD

hs industry shall not carryout any new ac.Mtv without obtalning prior Consent for
Establishmant (CFE) and Consenl for Cperalion (CFO} of the Board

The industry shall ::\-191.- with the National Amblert Alr Quenty Standards as per
Environmant (P ) Acl 1888 (Rule 3{38))

The Suspendad Particulztz Malter measuned betwaen 3 -10 meters from the stone crushing
unk shall not axcsed 80C pa/m3.

Standards for other paramatsrs as mentioned in the National Amblant Air Quality Standards
CPCH Natification No. B-20016/20/80/PCIH, dated 18.11.2009 '

Notsa Laveis: Day time - (3 AM i 10 PM) - 76 d8 (A)
Night tima - (10 PM to 8 AM) - 70 ¢8 (A},

The emissjlong shall not wnmm mnsﬂtuants in excess of the, prescribed limits metdioned
below.

Chimney  Parmmeter Emisslon standnrds
Na.

=== SFM 115 ma/Nm2




=1

1Q.

15,

16.

17
18,

20.

2

—_

22

23,
24,

25,

26,

27,

26.

29.

2]

‘€ Rg, 1987800 on $5 122022 42
23 of 2021 Asd Yy 5 Seme Somw
e Triounel, Soulthern Zons Chanaal

Thia industry Kas paid Enviranmesntil Comgarnisa:lo
per IHonate NGT oxder asded 00.17.2022 1 fhie
Maresish and omers befora the Hon'oi: Netions

The crusher shell provide permarnent water sprinking systems at gf fho dumt gen=ming
areas, ioading & unioading pomig, transfer pairte zrd internal roeds & open uress.

The waar shall be sprayed in the fom: of mist Loz sUlESa aquipment snt moter. Mist
water epdiiklers shall ba notalled a1 g height of ancul 3C A sousring entive Gone crusher
a2, T qrusher shall previde suFiclent waner sturs g o ik

The crushars and Vibrating scresns shall be covees [ enslosed with ME ghass alang ik
pravigion of water sarnkiing.

T. The erusher atall srovide serni clreuiar MS gotny wiepls 10 156 DX CORVEYORS carying

sigaregatss snd dust

. Teleasopic chutes shall bo provided s product unloading eonveyor T prevant duist drniscion

dwring free fall of materal fom height

. The cruaner with capecity upto 50, TPM shell peovins cinsec bunigees for stormgs of dust The

dust ehall be loaded Into trucke diraelly from s Sunie:
Thie crusher with cagachy male than 50 TFH whall srovide dedisted closed slorepe 3nud
with MS Simgls for storage of dust with water spriiiking srrangoran,

The wehicles carrying store metals & cust snall Se Goveren wibhl wEpieulin sheeis | grasn
clott and wettad wilh fixed water spraying sysiers b=oars [ERViNg the Siunliing ares. I

The ®one crusher should nave = wind bresking wiis of &= less: 20 {1 Nugit glangsics the
bouncsry. The beig1t of the stacked sgndgsies an dusl stiti be jeas an 20

. The crushers shall construet mats! rosds within tre cesinisao.

The gant area incleding roads and open areas shzi! be regumry teanst and wated. “ha
dust sccumulatéd ir the crushing #rea shah Be collected =r 2 disposss ragulndy

. Pericdic ciganng of weates spray nozzles sl 55 caried 0 to avold chaking A high

sisndsm of noussksepng should be maintalnzs o e clone cTusher unile, Ay plies; of
materals scoumulsed n or sround the plent shoui bis cleanad up rgularly, The sudes of
all stockpiles of cruatied aggretates should b kept sufliclently wat by veler spaying

The industry shall ascarate Air Pollution Control Eg.smant e, wit sorubiber ¢anlinuelsly lo
cantrel the dust / fiue gas emissions genarated frem s Mot mix pand,

. The industry shall reguisdy carmyout sprinkling < water of rew mateisl loSging sne a8

ranatar painta 1o contrel cust emissions paraining 1 hot mox plard.
The crushars shal) insiail fow metals 10 measure watsr cansumption for dust suppression
and greehbail davelpment,
The crushars shall provide separats endigy mietar (0 sollutor conte] devicen,
The: nelse poliution: stall be: commrolled oy providing scsustic arsinsutes o the equipimznl
{crushers, soresns, #ic) end regular maintensnce o the oreshing, screening and jeading
equpmant
The Industry shall not couse eny -ar palitizn ¢ dus ouiesaco fo the sumourking
enviranment
The industry shall Mairtainthe following records and ihe same snoud be mzrd‘e avallable tq
the Board Officials curing tha inspsction.

a) Daily production detaile.

b} Log Socks for pollution conire! systems.

c) Dafly =0 waste cenerated and disposen

The Industiy shall teke necessary measures to caniel fugitive emissions ]
[
The irdustry shall teke ail precautionary and safety measures during procisss opsrations

I
Tha irdustry shall cemply with all the directions issuzd oy the Soard Gom tivhe q‘) tirvie.
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. Concesling the fectual datz ar submission of false information / fabricated data anc failure 10

31.

To

comply with any of the conditions mentioned in this ordar may resull in withdraeal of this
order and altract aclion undsr the provisions of relevant oallution contral Acts

The Bozrd raserves its right to modkfy above conditions or stipuats any further conditions in
the interest of envizonment protection.

The applicant shall submit Zrvirarmant atatement in Form V to the Regional office bafore

. 30 Septernber of every Lear as per Rule No.14 of =[P) Rules, 1986 & amendments

thareof
.

The conditions stipulated i this order are without any prejudice 7o rights and contentions of
this Board (n any Hon'ble caurt of Law

SCHEDULE-C
N [ see rule 6§(2))
[CONDITIONS OF AUTHORISATION FOR OCCUPIER OR QPERATOR HANDLING
HAZARDOUS WASTES ]

The canstruction project should give iop priority for waste minimization and cleaner
production practices

The projed! should not store hazardous waste for more thein 180 idys 28 per the Fazardous
and othar Wastes (Managemen' and Transbcundary Movemient) Rules, 2318 anc
amandmeants thereaf

The prejact should store Usad { Vaste Qil and Used Leac Acid Batteries in a secured way in
their premines il Its disposes!

The project should not disaose Waste oils to the traders and the same should be disposec
lo the authorized Reprocessars/ Recyclers.

The project should dispose Used Lead Acid Batterles 1o the manufacturers / dsalers on
buyback basis,

The project should tzke necessary practical steps for pravention of oil spillages enc
carryover of oil fram the pramises.

The project should maintan good housekeeping & maintdin preper records for Hazardous
Wastes siated in Authorisatian,

. The project should diepose the e-wasta to authorized traders / recyclers / reprogeasors only

. Ths projeat should submit the concifion wise compliance report of the canditions stpulatec

in Schedule B & C of this Order on haif yearly basie to0 Board Office. Hyderstad and
concemed Reglonal Office.

Sdf-
MEMBER SECPETARY

M/a. Shriya Constructions,
Sy.No. 1106 & 1107, lppagudam (V),
Station Ghanpur [M), Jangacr District,

~IT.C.F.B.OMN

| o
|
[

L A ] e
SErGR ERVIRONNTENTALENGIREER
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ANNEXURE-'V

e TELANGANA STATE POLLUTION CONTROL BOARD
L, ZONAL OFFICE: HYDERABAD
“’\g\h :'? ,.7 H.No.6-3-1219, TS No.1 Part, Block - C, Ward Na.91, Near Country Club,

Urzz. Nugar, Begumpet, Hydemabad, Phone: £40-23402495
Email: jeec-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Consent Order No: 583-WGL/ISPCB/ZOM/CFO/2022- | ; UiES Bate: 30.12.2022

iConsent Order for Existing™ew or altered discharge of sewage and/or trade effiuents/owutlet
under Section 25/26 of tke Water (Prevention & Control of Pollutiom) Act, 1974 and
amendments thereof and Operation of the plant uncer seetion 21 of Air (Prevantion & Control of
Pollution) Act, J98! and amendments thereof) and Authorization / Renewal of Authorization

under Rule 6§ of the Hazardcus and other Wastes (Maragemert and Transbcundary Movement)
Rules, 2016.

CONSENT is hereby granted under scction 25/26 of the Water (Prevertion & Control of
Pollution) Act, 1974 and under seclion 21 of Air (Prevention & Control of Pollutior) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred tc as ‘the Acts’ “the Rules’) the rules and vrders mzde thereunder o

VI/s. Sri. IC Thirmmal Reddy

(4.0 Ha. Building Stonc & Road Metal Quarry),
Sy.No. 1109, Ippagudem (V),

Station Ghanpur (M), Jangnon District

(Hereinatter referred to as 'tzc Applicant’) authorizing to operate the irdustris! plant, to discharge
the efluents from the outlets and the quantity of Emissions per hour frem the chimneys as-
detailed below:

i) Outlets for discharpe of =f{luents:

[ Outlet | Outlet Deserintion | Max Dally ~ Pointo? Disposal T
| Ne. | | Discharge
- . | Dur;c‘\_n. effluent | 0.8 KLD | Scptic tank followed by soak pit

ii) Emissions from chimueys:

[ Chimney | Deseription of Chimney [ Quantity of Emissions | Emissions

| Ne. | = . atpeak flow | standards |
| 1 | Attached to DG set of capacity — 125 ' . | SPM-—=115 |
. lkva SO

iii) Iazardous Waste Autkorization: (Form —2) [See Rule 6(2)):

Ms. Sri. K. Thiruma! Reddy (4.0 Ha. Building Stone & Road Metal Quanry), Sy.No. 1109,
Ippagudem (V), Station Ghanpur (M), Jangaon District is bereby granted an authorization to
operate a facility for collection, reception, storage, transport and disposal of the following wastes
with quantities as mentionec below:

“of  the Stream Quantity l Disposal option _-_l.
| Mazardous waste R e
t i Waste Oil 5.1 0fSch~1 | 40Ltre/Annum | Shall be sent to suthorized |

i | resyclezs/reprocessors. |
| S SN N S | TR | SO
This order is subject to the provisions of ‘the Acts’ and "the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated ir the schedule A, B enclosed to this
order.
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This consenl is valid for marufaciure the following products elong with quactities only

’» S. No. Product Capacity |
‘ la Mining of Building Stone & Road Metal | 115388.6 m /annum '
(Over an extent of 4.0 Ha) |

This combined order of consent & Hazardous Wasie Authorization shall ke valid for 4 period
end ng with the 31.12.2027, _ TS

JOINT CHIEF ENVIRONMENTAL ENGEYEER
Incl: Schedules A, B =

To

M/s. Sri. K. Thirumal Reddy

(4.0 ¥a. Building Stonc £ Road Metal Quarry),
Sy.Wa. 1109, Ippaguden: (¥),

Stariou Ghanpur (M}, Jangaon District

Email Id: bhagvalaxmiassaeciates20@omail.com

Cory submilied to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Cogy to the Environmental Engiaecr, TSPCB, Regional Office, Warangal for information and
necessary action.
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SCHEDULE — A

1. ‘The applicant shall ke applicutions through anline for renewat of Coasent (inder Water
& Alr Acts) sand Authordzation ander HWM Rukey at léast 120 days before the date of
expiry of this order, slong with progorilied fee under Water and Air Acts for abraining
Consent & W Authorization of the Board, The applicant can ulss apply for Aulo Benewn
of e CEOQ atleast 20 duys before the sxpiry: of this order ns per the provedun: s
eligibility SL\pulated in e Board Clrealar dt. 19 112015 & 08.12.2015 (avmlable Wl Buarli kS
Website: Litp fftapal age pov offage: 2ICireglaey tispx ).

2. Concealing the factual data or submission of false toforawmlion/ b Mumd failore
to comply with any ol £ < couditions meutioned in Uiie odey may bl of
this order nud sttract aclien undes the provisions el velevent pollution cuntgl Act

3. The industty may explore the possibility of tapping the solar cieiyy for their energy
ToLi remenis.

Lo pooneyed ';_‘f an oeder made by the Jiate Bosal wider Seelion 25, Scetig 20,

Section 27 of fon 24

of Alr AcE, 1ty willids thivly deys
the it on wihicl 1¥ camrmieatsd © him }rrr‘tr an ¢ R
awrthority (hereinafier refirred 0 as the Appellate Authorily) cost 2%
of the Watsr (Preventicn and Control of Pollution) Act, 1974 sud Section 31 of the Air
{Prevention and Control of Pellution) Act, 1981,

5. The Boasd reserves ity sight to modify sbuve conditinns ur stipn!
and to take potivn inshuding eevoke of thig-grder in the inrerizt
hesith and cavirormenl.

any Tumther staditions
of protection ol publie

SCHEDULE - B

Special Condithons:

1. The industry shall reke sfeps to reduce water consusption o the extont possible and
consampticon shall net exowd the quantities memanod helow:

| S.No. |'I.I!'pm - Total Consiunption
f L Water sprinkling on haual roads 150 KLD ]
2. Groen Lol development i BSLD
___-_-_ ___ Domestic LOKLD
- Fotal |t.i_'1_|‘l| A -

2. The industry should eomply with the National anibicts air quality stindnids o8 per MeEF,
GOI nofification dated. 18.11.2009 along the premises of the factory as prescribed below:

5. No. Parametery " Stendards mpg/m3:
1 j Pardiculate Muttc-r(l’Ml 0) 1082 -
2 PﬂlTIt.“.ﬂ“ili‘Mﬁllul (PI2.5) 60 <l
e | CO 502 e 3‘3’
| 4 | HO® |

Noise Levels: Duyhme (6 AM 10 10 PM} - 75 dD (4]
Night dme (10 M 10 § AM) - 7008 (4)

3. The industey shall act increnge the cupacity beyond the permilled inpacily menlione
this oriier, withoer chlnintag CFE/CFO of the Board. The industry shall not muny

any exlim produets or extrs drpugitics withoutubinies CEECED ol the Bogrd.

4, The induatry shal! st=ry ont sembmechmized upen cont mining nnd ghellcarrynut mining,
of Yuildiog stome & coid metal quarey in an srea o 4.0 B, onty.

Ureaking the =incral (a0 required size by drillisg and ’b'lastmg, it shall be directiy
uljrvo the ok,

6. The industry ghall uiopt wet diilling mmhml ta contral dust r'.'_niﬂ.‘iluﬂﬂ, [ialay delonatocs
and shock tube initizSon systen for blavtine shall be vsed wo s o ceduoe vibontion wud
dust. ‘
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10.

:2. The industry shall take measures to comply with the pravisions laid down under Noi

. The industry shall construct garland drain and

15. The indusiry shall collect solid waste Le., ove

Fugitive dust emissions from all the sources should 5e contrlled regelarly. The industey
shall provide water spraying arangement on haul roads, lcading and unloacing and
transfor points for Just suppressions.

The industry shall take appropriate measores to ensure thal the groumd levol
concantrations shall comply with revised National Ambicn: Quality Norms nolificd Ly
MoD&F, Gol an d:.16.11.2008.

The industry shall serupulously comply wilh
(Dislrict Tevel Enmvironmient Tmpact Ass Authority) in the viromnental
Clearance arder cated 31.10.2017 and exten of EC erder dr: 03.12,2022 by the
SELAA (State level Environrment linpact Asscasmenl Authority).

DEIAA,

conditions stipulated by the

The industry shall implement the following measures to reduce the air pollution during
Iransportation of the minsral.

+  Roed shall be graded to mitigate the dust emissions.

»  Overfilling of tippars and consequent spillage on the zoads shall be avoided. The
trucks shall be covered with tarpaulin.

+  Water shall be sprinkled at regular interval on the mair on haul roads, leading and
unloading and at trensfer points and other service roads 1o suppress the dust.

11. The indusiry shall implement the following measures to reduse the nozse pollution.

« The proper and regular maintenance of the vehicles and other eguipment.

+  Limiting time exposure of workers to the cxcessive notse. Worker employed shall
be provided with protecticn equipthent and ear muffs.

+ Speed of the trucks eateéting or leaving the mine is te be limited to the modarais
speed of 25 KMPH to prevent undue noise from empty trucks.

L

poliution (Repulation and Conlrol) Amgndment Rules, 201C dated 17,01.2010 issued by
MoL&F, Gol to control the noise to the prescribed levels.

;3. The industry shal] provide ear plugs / muffs for the workers engaged in the operatiotis of

HEMM, etc.

siltaton pnnds of appropriate size for the
ents. The water ¢ collecied shal

belt developmens, ez, The draim

ind maintain propesly.

working pil lo wrrest the flow of sill and 5
utilized for walcring the mine arey, roads, g
be repularly de-silted particulady after monso

hurden {top seil and rock waste) properi v,
The topsoil shall be stocked properly with nroper slope with adaquate mieasures ard
should be used for plantation purpose.

. The rock wastc shall be dumped in the dunip yard within the quarry lease, Under 50

circumstances, the industry shall ot damp the overburden seil outside the guarry lease
atca. The Board is constrained 10 revoke the TF0 issued by the Beasd in casc overburden
soil is dumped ouatside and also if complainls were reccived from the surroundings
without any further notice.

. The indusiry shall adopt the following measures to conirol erasion of dumps:

s Retention/toc walls shall be provided at the foot of the dumps.
= Worked out slopes are to be stabilized by planting appropriate shrub / grass specics
an the s]opes.

. No chanye in mining technology and scope of working should be made wilhour pricr

approval from the Board. Nc further expansion or modification in the mine shall be
carmed out without prior approval from the Board.

. The industry shall take measures for refilling of the mine with ash, overburden waste add

the mine shall be brought to the original condition.

20. The industry shall stack -he top soil properly with proper slope with adequate measurcs.

21. The industry shall deveiop greenbelt as per norma i.e 33% of the totdl arca dleng the

boundary of the unit and also in the vacant plasss with:n the premises
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22. The industry shall cemply with sll the directions issued by the Board Srom time to time.

23. Concealing the factmal duta or submission of false informusion / febricated data and
falure to comply with any of the conditions mentioned in this order may result in
withdrawal of this cnder and attract action nnder the provisions of relevant pollution
confrol Acts,

24, The Bogrd reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

25, This Order is issued o the industry without prejudice to the actior: taken by the Task
Force of the Board, The conditions stipnleted in this order are without any prejudice to
tights and contentions of this Board in any Honble court of Law.

SCHEDULE-C
(See Rule 6(2))
ISPECIAL CONDITIONS OF AUTHORISATION FOI QCCUTPIRR CR
OPERATAOR HANDLING HAZARDOUS WASTR]

1. The industry shali give top priority for waste minimization and cleager production
practices.

2, The industry shall net store hezardous waste for more than 18Q days as per the Hazardons
& other wastes (Mianagement and Trapgboundary Movement) Rules, 2016 and ifs
amendment thereof.

3. The industry shall store Used / Waste Oil and Used Lead Acid Batieries in a secured way
in their premises till s disposal.

4. The industry shall nat dispose Wasta oils to the traders and the same shall be disposed to
the authorized Repreeessors f Recyclers,

5. The industry shall dispose Used Load Acid Batteries to the manufecturers ! dealers on

buybeck basis.

6. The industry shall teke necessary practical steps for prevention of oif spillages and carry
over of oil from the premises.

7. The industry shall nafntain good housekeeping & maintain preper records for Hazardous
Wastes stated in Anthorization.

The industry shall dispose the c-waste to authorized recyclers / dismantlers only.

The indusiry shall submit the condition wise compliance repori oI the conditiops
stipylated in Schedule B & C of this Onder on half yearly basic to Board Office,
Hyderabad and ¢pnesened Regional Office.

]

JOINT CHIEF ENVIRONNENTAL ENGINEER
To s -
M/s. Sri. K. Thirumal Reddy

(4.0 Ha. Bufiding Stane & Road Metal Quarry),
Sy.No. 1109, Ippagudem (V),

Station Ghanpur (M), Jansaon District.
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@ ANNEXURE-N]

Item No.05:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Original Application No. 23 of 2021 (SZ)
IN THE MATTER OF:

Sama Soma Narsaiah & Ors.
...Applicant(s)

Versus

Union of India and Ors.
..Respondent(s)

Date of hearing: 27.02.2023.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. Mohit K Jakhar represented
Mr. Sravan Kumar.

For Respondent(s): Mzr. Sai Srujan Tayi for R1.
Mrs. Renuka Devi represented
Mrs. H. Yameen Ali for R2, R3, R5 to R8.
Ms. Lavanya represented
Mr. T. Sai Krishnan for R4.
Mr. Venkat Reddy Donti Reddy for R9.
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ORDER

1. Post the matter on 16.03.2023 for final hearing.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dz. Satyagopal Korlapati, EM

O.A. No. 23/2021(SZ)
27th February 2023. AD.
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